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Hon 'b Ie ivll~. I<• ilia yya, ;ilember (A)

The p Ie ad i.n qs are complete, the case is

being heard and c rs oosed off finally. The post of

extra Departmental Branch Post Master Gazipur4~

(Firoz,abad), fallen vacant due to retirement of

~ri Nero t.tam Singh ::JhdDTIaon 3.2 .1991. ~\ requi-

s ition was sent to Employment exchange Fa r ozabad

to furnish the list pf suitable persons f or the

appointment of the sa id post. The persons who

were p ss s es s iriq the requisite que Lif Lca t i ons VJere

addressed to dtj~ly in the prescribed form. The

al:J~licant \vos olso one of the candidatesfoI the

said post. He has been holding the charge of EDDA

at Gazipur 8.0 •. , It was there after action for

verif i.ca t i.on of cha re cter and cntecident through

police authorities and other details were verified

and af t.e r verif ica tion it was found tha t the

a {J{J Li.cen t Wd s not prepe red to res ign from th e

post of EDDA Gozit-Jur and the case of his brother
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who also dt--'!-'lied for the same WdS olso not found

fit for GfJ,Jointment. Lhe another :Jcrson Vishnu

Jutt ..Jhc<rma \'.1'10 waS edc ce t.ed u, to ll iqh school and

he v in q roan waS selected e.nd given ar~·tJointrnent.

The dt-'iJointment of Vishnu Jutt jhbrma he s been

ChoLlan qed by the 6 ~ t--i 1icon t • The:~es tion is that

incase the a~tJlicont is not entitled for U1e said

I--0st and he is not. r epe r-ed to resign the post

which he held, ooviously he has no right to
on

chollense/th8 soid lJOSt or c l e im app o in t.men t of

ony one. It is in the jurisdiction of the authority

goncenred to select the best oiTl"n9st and .:Jri Vishnu

Dut t \';05 the best amongst 011 end he fulf Ll Lcd

the re uisite -iualifications. Thcr e be in ; no

good ground to In t.erf e r e in this ce s e , The

o,+licGnt who WdS ho l d in c, the c ho r qe of the office

ce.nn ot resist the al-t-'ointment and hola two che rqe s .

•• f-!crson cannot be 61101.'ed to hoId two charges

and he can <j ~ ve the s ec ond vcha rge only in the

obsence of any regular ~~pointment.
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